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Mr, Speaker: The question is:

“That Jeave be granted to  in-
troduce a Bill further to amend
the Displaced Persons (Compens-
ation and Rehabilitation) Act,
1954.”

The motion was adopted,

Shri Mehr Chand Khanna: I intro-
duce the Bill.

12-24 hrs.
APPROPRIATION (NO. 8) BILL

The Deputy Minister of Finance
(Shrimat{ Tarkeshwari Sinha): On
behalf of Shri Morarji Desai, I beg to
move:*

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1859-60 be taken into  consider-
ation.”

Mr. Speaker: The question is:

“That the Bill to suthorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1859-680 be taken into  consider-
ation.”

The motion was adopted,

Mr. Speaker: The question is:

“That clauses 1 to 3, the
Schedule, the Enacting Formula
and the Long Title stand part of
the Bill”.

The motion was adopted,
Clauses 1 to 8, the Schedule, the

Enacting Formula and the Long Title
were added to the Bill.

Revenue end Land
Reforms Bill

Shrimati Tarkeshwari Sinha: I beg

to move:

“That the Bill be passed”.
Mr. Speaker: The question is:

“That the Bill be passed".
The wmotion was adopted,

12:25 hrs.

TRIPURA LAND REVENUE AND
LAND REFORMS BILL~contd.

Mr, Speaker: The House will now

take up further consideration of the

following motion moved by Shri
Datar on the 11th December, 1959
namely .—

“That the Biil to  consolidate
and amcnd the law relating to land
revenue in the Union Territory of
Tripura and to provide for the
acquisition of estates and for cer-
tain other measures of land re-
form be referred to a Joint Com-
mittee of the Houses consisting of
30 Members; 20 from this House,
namely, Shri Bangshi  Thakur,
Shri Rungsung Suisa, Shri Dhar-
anidhar Basumatari, Shri Etikala
Madhusudan Rao, Shri  Ghan-
shyamlal Oza, Shri Bibhuti Mishra,
Major Raja Bahadur Birendra
Bahadur Singh, Shri M.  Gulam
Mohideen, Shri Shobha Ram, Shri
Raja Ram Misra, Shri J. B. S.
Bist, Shri N. B. Maiti, Shri H.
Siddananjappa, Shri Dasaratha
Deb, Shri Laisram Achaw Singh,
Shri Pramathanath Banerjee, Shri
Tridib Kumar Chaudhuri, Shri
Ram Chandra Majhi, Shri Bijaya
Chandrasingh Prodhan and Shri
B. N. Datar, and 10 members
from Rajya Sabha;

that in order to constitute &
sitting of the Joint Committee the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

*Mover with the recommendation of the President.





